
  In the Court of the Vecatioin Sessions Judge, Theni.
Present: Thiru. S. Gopinathan, B.Sc.,B.L., 

         Vacation Sessions Judge, Theni 
Dated this the 10 th day of May 2023

Crl.M.P.No.124/2023 in   CNR.No.TNTHDA-000137-2023
1. Murugan, S/o Thannasi
2. Chinnan, S/o Chinnasamy
3. Ashok Kumar, S/o. Andiappan
4. Sivabalan, S/o Balasubramani
5. Thangavel, S/o Rathinam
6. Kumaresan, S/o Kamatchi
7. Anbu, S/o Muthusamy
8. Vasanthakumar, S/o Murugan
9. Siva, S/o Murugan
10. Rajeshkannan S/o. Muthusamy
11. Sudharsan S/o. Lakshmanan
12. Ramesh S/o. Murugan
13. Siva S/o. Palpandi
14. Pandiarajan S/o. Kamayan                          …   Petitioners/Accused

-Versus-
State through the  S. I. of Police,
Periyaklulam  P. S in Cr.No.119/2023
U/s.147, 148, 294(b), 336, 307,
506(ii) of IPC and Sec.3(1) of 
TNPPDL Act 1992                                            …   Respondent/Complainant

       This petition is coming up on this day before me for hearing in the presence

of Thiru. D. Paarvendhan, Learned Counsel for the petitioners and the Learned

Public Prosecutor for the State and this Court passed the following:  

ORDER

                 This petition has been filed by the petitioners/accused U/s.439 Cr.P.C.

for seeking bail. 

2. Heard the Learned Counsel for the petitioners and the Learned Public

Prosecutor.

3.  The  Learned  Counsel  for  the  petitioners  has  submitted  that  the

petitioners have falsely been implicated in the case, the 1st to 11th petitioners are

under  Judicial  Custody  for  the  past  20  days  from  15.04.2023  and  the  12 th

petitioner is under Judicial Custody for the past 20 days from 17.04.2023 and
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the  14th petitioner  is  under  Judicial  Custody  for  the  past  21  days  from

14.04.2023 and the petitioners are ready to obey any conditions that may be

imposed by the court if they are released on bail. Hence the petitioners may be

enlarged on bail.

4. On the other hand, the Learned Public Prosecutor would submit that

the petitioners have committed punishable offences U/s.147, 148, 294(b), 336,

307, 506(ii) of IPC and Sec.3(1) of TNPPDL Act 1992 of which offences U/s.

506(ii)  of IPC and Sec.3(1),  4 of TNPPDL Act  are non bailable.  Further he

submitted that totally 24 accused are involved in this case.  On 14.04.2023 at

8.00 am on Dr. Ambedkar's birthday, with the intention of rioting against the

policemen on security duty in Periyakulam, the accused turned into a riot gang

and gathered together with weapons in their hands and caused public transport

and threatened to kill the public. They also attacked the guards who were on

security duty near Thandupalayam mosque with straw, stones and logs and set

fire  to,  broke  and  damaged  public  vehicles  parked  at  the  spot  and  the

investigation is still pending and if the petitioners are enlarged on bail at this

stage,  the petitioners may interfere with the investigation,  hence he strongly

opposed to enlarge the petitioners on bail.

5. Heard the submissions made by either side. No Police Officials made

complaint, the FIR was registered on 14.04.2023. The 1st to 11th petitioners are

under  Judicial  Custody  for  the  past  20  days  from  15.04.2023  and  the  12 th

petitioner is under Judicial Custody for the past 20 days from 17.04.2023 and

the  14th petitioner  is  under  Judicial  Custody  for  the  past  21  days  from

14.04.2023 and the Learned Counsel for the petitioners had agreed to deposit

for  the  loss  and  there  are  many  student  in  this  case  and  the  most  of  the

petitioners are poor and different villagers and mostly students and the Learned

Public  Prosecutor  has represented that  they destroyed property value exceed

more than Rs.  15 lakhs.  Considering the situation and no specific  over  tact

against the accused and it is both side admitted there was a clash between the
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petitioners and the Public. On perusal of records the investigation is going on

and no further development in the investigation so far materials concerned and

considering the facts and circumstances of the case and the nature of the offence

and  the  period  of  incarceration,  this  court  is  inclined  to  grant  bail  to  the

petitioners subject to the following conditions.

i.  The  petitioners  shall  deposit  a  sum  of  Rs.10,000/-  (Rupees  Ten

thousand only) each to the credit of Crime Number 119/2023 before the Judicial

Magistrate  Court,  Periyakulam without  prejudice to  their  defence  before the

Judicial Magistrate Court, Periyakulam. Failing to deposit the said amount the

prosecution  shall  take  appropriate  step  to  cancel  the  bail  granted  to  the

petitioners.

ii. Accordingly, this petition is allowed and the petitioners are directed to

execute a bond for a sum of Rs.10,000/- (Rupees Ten Thousand Only) each with

two sureties  each  for  a  like  sum to  the  satisfaction  of  the  Learned Judicial

Magistrate, Periyakulam.

iii.  It  was  argued  by  the  Learned  Public  Prosecutor  is  that,  if  the

petitioners  are  permit  to  sign  at  the  Respondent  Police  Station  there  is  a

possibility  of  another  dispute.  Hence  this  Court  is  of  the  view  that  the

petitioners shall report before the Koodal Nagar Police Station, Madurai District

daily at 11.30 a.m., until further orders.

iv.  The  petitioners  shall  not  tamper  with  evidence  or  witnesss  either

during investigation or trial.

v. The petitioners shall not abscond either during investigation or trial.

6. On breach of any of the aforesaid conditions, the Learned Magistrate /

Trial  court  is  entitled  to  take  appropriate  action  against  the  petitioners  in

accordance  with  law  as  if  the  conditions  have  been  imposed  against  the

petitioners enlarged on bail by the learned Magistrate / Trial Court itself as laid

down by the Hon'ble Supreme Court in P.K.Shaji – Vs- State of Kerala ( 2005)

AIR SCW 5560).
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7.  If  the  petitioners/accused  thereafter  absconds,  a  fresh  FIR  can  be

registered under Section 229-A IPC.

Pronounced by me in open Court on this the 10th of May 2023. 

              
        Vacation Sessions Judge,
                      Theni.

Copy to
The Judicial Magistrate, Periyakulam.
The Public Prosecutor, Theni.
The Petitioners through their Counsel.
The Inspector of Police, Periyakulam.
The Inspector of Police, Koodal Nagar, Madurai District.


		2023-05-11T12:21:41+0530
	S GOPINATHAN




